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(b)  the capacity utilisation at the 
various units against which the pro
duction was achieved;

(d)  The information in this regard 
is being collected and will be laid on 
the Table of the House.

(c)  the expected total output for 
the whole year and how. much more 
will be required to be imported to 
meet the country’s demand; and

(d)  the salient features of the ar
rangements made for imports and the 
cost thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) Production interms of nutrients 
(’000 tonnes).

April-  April-

September  September 

1974  1974

Inquiry into Train Accident at 

Kathgarh

1012.  SHRI  YAMUNA  PRASAD1 
MANDAL;  Will  the  Minister  of 
RAILWAYS be pleased to state;

(a) whether statutory inquiry into 
head-on collision between Dehra Dun- 
Varanasi Janta Express and stationary 
M-5 UP goods train at Kathgarh on 
21st February, 1974  has  squarely 
blamed the Railway staff for negli
gence; and

(b) if so, the action taken against 
those found guilty?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH); (a) Yes.

Nitrogen  510.7* 

Phosphate 157.2

490.9

166.1

(This  include  13:0  from  the 
plants at Durgapur and Cochin which 
have not yet stabilised.)

(b)  Cases against two railway em
ployees have been sent to the court 
for judicial trials.  Disciplinary action 
against another railway employee is 
also in progress.

Scarcity of Kerosene Oil in Eastern 
States

(b)  A statement is laid on  the 
Table of the House. [Placed in Lib
rary. See No. LT-849C/74].

1013. SHRI M. RAM GOPAL 
REDDY:

SHRI R S. PANDEY;

(c)  The estimated  production in 
1974-75 is 14:33 lakh tonnes of nitro
gen and 3,63 lakh tonnes  of  phos
phates.  The following quantities of 
fertilizers  have  been  planned  for 
import in 1974-75:

Nitrogen 10.00 lakh tonnes.

Phosphate  3.50 lakh tonnes.

Potash 4.98 lakh tonnes.

Will the Minister of PETROLEUM 
AND CHEMICALS  be pleased  to 
state:

(a) whether Government are aware 
of the distress of the common people, 
specially in the Eastern States due 
to scarcity of kerosene oil; and

(b) if so, the  remedial  measures 
proposed?



THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS  (SHRI C. P. MAJHI):
(a) Because of the limited availability 
of foreign exchange and the) steep 
increase in prices of petroleum pro
ducts it has not been possible  to 
meet the demand of kerosene oil in 
the country during the current year 
in full.  Quotas allocated to  State 
Governments have been cut to reduce 
consumption.  It is likely that this 
may have given rise to shortages of 
kerosene in certain areas.

(b)  From the current month, cuts 
applied on State quotas have been 
reduced to increase availability.  The 
extent of cuts which was increased 
upto 30 per cent in some months has 
now been reduced to achieve a reduc
tion in overall consumption of about 
30 per cent only.  State Governments 
have already been advised to have 
an effective system of kerosene dis
tribution and to take suitable action 
against hoarding or black-marketing 
of kerosene oil.
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Applications  pending  with  Deputy
Commissioner, Delhi under Section 92 

C.P.C.

1015. SHRI AMBESH:  Will  the
Minister of  LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to 
state:

(a) the number of  applications 
pending in the court of Deputy Com
missioner, Delhi  under  Section 92 
C.P.C.;

(b) the dates of filing the above 
applications, separately; and

(c) if these applications have been 
pending for the last three years the 
reasons for delay in  the  disposal 
thereof?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) to (c). The in
formation is being collected and will 
be laid on the Table of the House.
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